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SHRI TAPAN KUMAR SEN (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member and wish to say that ...(Interruptions)... it
is absolute cronyism which has been operating in the economy. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, names of all those who want to associate
with it will be added. Now, Shri Mohd. Ali Khan.

Need for check on private hospitals by Government
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SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I associate myself with

the Zero Hour mention made by the hon. colleague.

Lathicharge and attrocities against peacefully agitating students of
Central University at Allahabad

SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman, Sir, I have
a Point of Order. Please let the House be in Order. That is the Point of Order.

MR. DEPUTY CHAIRMAN: That is a good Point of Order.

SHRI TAPAN KUMAR SEN: Mr. Deputy Chairman, Sir, I think, you have already
unwound my clock. Please take the clock back. Sir, my Point is, it appears that the
Government of India has declared a war on students of Central Universities in the
country. We have seen it in JNU; we have seen it in Hyderabad and now it is the
turn of Allahabad University. Everywhere University Authority's office is being made
instrumental to bring police inside the campus and beat the students to curb their
peaceful, collective constitutional activities. If this is not an onslaught on democracy,
then what else is it? The latest event is of Allahabad University on 2nd of May.
The issue was that this University Authority in a most arbitrary manner made only
online registration compulsory for entrance examination in the University despite the
fact that in all other Central Universities there is a provision for both online and off-
line application. The VC is even refusing to give an audience to the democratically
elected leadership of the Allahabad University Students' Union. Instead, through his
OSD, he is threatening the President of the Union, Miss Richa Singh, and also other
office bearers, of dire consequences. In this kind of a situation, and since there is
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